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[PART TT—SEC. 2(i1)]

R & EoTUtTEMNCC | o TT oo oI T T I T Tk ey s —_— = === _ - e

wrftrsg gama

af fa=fr, 157qq7, 1993

wr s 202—wKm awwe, faafa (enfas fadgm o1
fadrau ) sfafaad, 1903 (1963 ®e 21) oo g A 30
givr (1) wver waw wfwdi w1 9fm S gU, qHl v
Rt & wwared fadwedt w1 wvwn we (Tmerifa et
wr fagiy  (wAnma Paam ate faehee) faaw, (oo ¥ wfa-
afga Wl & o s wte (el fmedie) w0 ol
R qd fafw wvx ® (T wlweTl & sv F owrwar adr
g

et - A wlogaar 8§, wear v (Fanfaa /fpavidne) &
frrloalfas wliwsg b oo--

(1) Hw, wdi, weTfAw? F1 "iw DT wg § AT OF 44
% 1w & WF ¥ FAT FoNA A & gAviilEa/
faaefian grer wAT®a AW AT Fur Fig; A

(il) wredts  wger war Ay wedr  gAwlaa/fywfaa
qte AN AR, 9E ¥ R Ag oo an
am NT ¥ AN TAWAA/RAAT qEr AEEA |

2. ug wfemAr  Uyedw H ARmMT &0 AT T NN
grfr

[wgma. g 1/9 2% urd gz § o)

FARY gAr quyonr, fAdew

MINISTRY OF COMMERCE
New Delhi, the 15th January, 1993
85.0. 202.—In cxercise of the powers copferred by sub-
section (i) of Section 7 of the Export. (Quality Control and
Inspection) Act, 1963 (22 of 1963), the Central Government
hereby recogniscs the Directorates of Animal Husbandry of
all State Qovernments, as Agencies for the inspection of Raw
Meat (Chilled /Frozen) prior to export, subject to the condi-

tions notified in the Export of Raw Meat (Frozen/Chilled)
(Quality Control and Inspection) Rules, 1992.

Explanation.—In this notification Raw Meat (Chilled/
Frozen) means ;—

(i) Meat and minced meat processed by chilling/quick
freezing obtained from Buffalo, Carcasses, veal/calf
meat obtained from buffalo calves of above four
maonths and upto one year of age; and

(i) Indian poat and sheep raw chilled/frozen meat and
minced meat of goat, sheep and processed by chil-
ling /quick freezing obtained from goat and sheep.

2. This notification shall come inte force on the date
of its publication in the Official Gazette.

[F. No. 6/1/92-EI&FEP]

KUM. SUMA SUBBANNA, Director

Hr=w
7% faeT, 15 FAx, 1993

w1, WY 203 —wTA & Trabr e ¥ Oewmy & £,
wwut wer (GAvifae/femafifrs) o feaf & 9@ gafdy frgaor
aqr fafiew & moe w & ] afem worn (ke
(riferdy fqdero st fefmo) (590, 1964 F gafamw (2) #)
AT A st ¥ ATy g % wRw §& L owr. I
1424 AFEM @ ST 1992 & ww wirr & oreqw oW
1L, afe-3, vww (i) # gerfer fe7 ow @ 5

W g7 aqr sylEagi F, Twaw 998 sqilEg £ A S
B o¥a1 WA ¥ UM d B OTEWT ¥ AaRTE § e
fadi % Wvv  wrdT  Far mETx W oo ¥

¥ ST TEYE ) ShwT w3 o9 wark, 1090
JTGY wRT g aE 41

1 WIS TT @EA A weds Aqr o a9 s
wyEr F fa=r ww fAgmr 30

wa: faotr (Frifmay fdao oty i) wlfqrs 1963
(lyg3 W1 22) & GFr ¢ FIor wE aiFdy &1 owarn &9
gu, FeEr Avwr § fwafs BAwe afve ¥ ooveaw A
& Feary wg TA EA v fF owwa T fAafT s & fawm
% O Gar g7 wEmE  oAqap Ay B

1 7% ufwgfad wvdr ¥ fs wean wia (gAwifaa/femanfoT)
frate & o eafrely fefam s fadear & aodir 2vmo

2. ®7 g (gAentaa/famifa ) &1 fat (st e
afre fadreqer) fam, 1002 & spmre garfady frdmm oite fdr &
TFT F enfrar frda site et ¥ A wne & w0 o fafafEsr
Fodar ¥ o feair ® o oqd mwar af (gaeniad/fgemfifea) 9@
HT BRI

3. Y8 oW F segAr [ VI[H srafo fofemt s s
wtw (gaeifaa/femifa) & fm owEs fafadet * w7 & FqrerEr
EICEE i S

o weTEm Ay &AW wear A (g /e
wrfT) ® fi gt A7 oas whfog $70 & owa av s drwen
wi (gt fennfam ) & fysf o &t ov ¥elg wewe
AT qrAAT Wiy A @ ar favg T o 2 fF Ay T oA A
ar fafmEnt & et & A saE A by (smferen e
wye faftaer) wiufama, 1963 (1963 W 22) ®r W 7 %
o ot ar argear v fedr sifesewr g1 W from e
TH SN T WEIOT T A gf e oA e wir o (gamdae/ -
wifed) qale  wes fafwei & opms ¥ qar fraiw dm 8

5 0 wwe ¥ &1 7 @t oaEr Rt &1 ogant -
W O ATOEN W FEAT wiA (Al meiifag) @ A Tl
% fmta av = agr geir f¥asr gow os000 0 @ omlaw
CEAR U

6 ¥ wEW §, o1 AT (gaetae/fgaifar) Toomfai
o
(i) gawnfTay e fgmmtitae grr soegm o % maf & s
wiw w AT Tl 4 am & A T afas o oF 19
LA e R T G ) A B - W B
aweT T wiysA EF A

(ii) Wk awy T & w1 g/t e am
RNy H_rAT wET WT FEA 97 W0 F AT qEeEd
femmffbrr i gy

g dr-T

T FRTEMT & A SR WA WONT AT, 4393— 19749

¥ ouawT WY O¥ |

B e SR G U G O ) O LD

e fgenat ¥ A flaw o g 3evme g
am At



[wrr [l 3( )]
2 wfafvrn | wminy [gaamy § farfafan v

gfayrd dFr =l -
(F) T A TG ¥ F WA 9w F AT g an
T
(m) g ¥ 17 o 74 5 Fmowrier ghoert
(M) ™ ¥ W ATE
(/) THT W WTREAN, WHILTA T ST |

(%) f7=dr ma o =tvw oarg Afaer
(w) STt 1 T gOE

(m) wf F1 frfea ot W Swdmr & fam seTgER
gtw &1 frew o ,
(7} #wrejTeme vt & femo e ard, s
() mofey wer T
N1 B 1 B [ R I 1 C T e R R
ar —
(%) w oda T faamm vaer
(m) fravfam
(R) FgomT T |
() AT =4 |
(%) s wa (Fel)

i3

3.1 AT -

3.1 1 gATr, wzen, AP oawTr ¥ oqwpl & oFm A S
ue &y % v et St oafeT B TR -paE sprer S A, —

(F) #T AT wET

() a5 T4 A7

3.1 2 ¥F TR WA AGWTAT 1A AT AU warT T
T4 M

4.01.3 AT & BHAT Fed (AET AT ) THA oA
A et 31 s wvA & f Cwworas oAl FYoswEer &
AR

3.1 4 VI dF ¥ oIl WIS RS Y SqAFMT W
AT |

3.1 5 wEl T TATAY GO 77 AFT TR oSom oy

30000 a7 fro am fafew wifr & mped 0 wARmE AT
fadiam wvw 2g wafer s o gaper e AR maer
afqardr & waEw Y A

3.1.7 WA &1 9AT A% W 74T T T ORAT A T e
oY A1 W AV AT GGTA W T AT

R, 2 AW AT

g 0 1 370 @ owen Fr oAGE Adr AT w7 & o
G B s S R U A A e T

3 op,y T aRT AT T B fAn sty A
WA g B TTOET WY T ARIT WA AT A

a.2.3 TMEST & Sy /@AY FmeE SgemeT @
qop fafwere qrer s €74 F fan AR Wi A WAt TR
¥ fom muier ™ TR W WAE e oAma
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e —

—= T T —_ —_— T T

[ 24! e i gt T =

S N

32,4 AT I fan gempEr H d adl by s
AW U IR i A earT A smwear  woody e TR
TN mT & AEmE famr Fmar

3.3 wirfAd &

3.3 1 ATEPR dF AfeT wet weeRTN Wda v
AT T A7 wafer A T & et wg wfaw Ao

s.a.2 frdr wten sife qergmfaR & oa ogem Amowe
0. &, % ¥ wiax Jgr govr A wfeqres woprdie gy
M7 ar fremfra sy a o ow g st fae g & e
wr 75 fo.dY, w9 7 9T A6 T &0 SymwedT &7 AT )

4. mEr w0 oatwd & fan w§ - WMt %7 ozt & Ao oa-
777 FUET Wy A A% PN T gE Al w¥ s ot
YT T AvE F gy wAAT k(Ao gArT s, frd & an
iz mat e B ®% 3w owf wfn fafr e & 4w @i
frdwfr 0w

5. fafas fagim

5.1 a9 of o N7 we &7 - owe Aa ggaw, qoed
A Fwire 7 AT arft § fordi| wwre Y armdr daw
frar womm AT 39 w7 fwm A ooty afgarr Qe L AT
wifmtam mrsarfad fron St =nfyo o

5 2 aredm 2w & fIr ga o ®ate ¥ Aar femogn
a1, g3 ¥ 9 freer &1 sfer gfiam, wroreT T, ar
T EhE T sgeqT Oy eard X Wl wwt §oare
W gy A fE et & ) e w Ao v gw & fam e
gorf dz offr fraxmn ghome 1 agaee ®r o fm o

5.3 A-GrETA - % & gy ooy G omet o sivr sl
frm wrr &, wAT wifr A faemfom gy wifem oA s
% f& oqn & tAm W1 freRma & fam fawr fedt Of wady &
T AW AT AR R T vEd wwest T g | SAeTE el
e gy sl § o Wit ad & seit i

6. WEIWC T HAAT -

6.1 9 &7y T FAA 4 A4 qrefaw gFm o AR
i aggeqt oA aiET ar aifas weadt At AWy we §ogtaw
L ol O R C B s e AL B

6.2 7 Ay varAf T qqT wer § owew gwlad £ oslaw
gE(m A syreqr gAY Wil Swat av wrEfre www ITeEw J
0, a1 Wiy 7oy

7. A 9317 -

7.1 afeq?f ¥ wdr, ugter =A@ g7, gqfen, gefea, G
G B G R G re cale e L o A

7.¢ FE FTH & I F AWM AT 417 S w07 60T
® ooy oAy AT T qrdT ®T omeArd I 4t

7 3 ®ard A § Rervy wmfErai & fAmogr @y & faw
Aqfs gaaed f98 07 94 69 203 o w0 weard, wEA
WME KT AT AW A AT @r owed wAEw Afmte § R
mATAL H AT

7.4 Wt wiw frram mfz 5 Mo owr w9 wpe et
§ gt & P e § G " dAAT w0 v qaE ST # e
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WITr WAL W TS WA |0 qIAT a’r\irrr H ‘E-'H‘l’ ﬁFHT tfr
W R WA T qr A A ¥ A R wagw agy g

4 Erd o v & fAw guwar o wer e ard
wfeda & w€0 wor wArd & ogfer @7 qwt o fadem
& fam e gi

9. weirgm wredt : freafafa wradn warf ATy # gy A4
o -

() =g Rl F AT qyww yewE A Atwr Wi gt

frsar

(W) arw eorEi ®r FAE-AVE ¥ amEvet H o fegp oWy

w7 ¥ hafmaw

(%) mamg, wadqot ofvwa Y v wiam oAel wfew

TR |
(™) EHE AT AT ITR |

(%) e

wrger-1l
Farferdt 1 myee & (A Fae iy @ afaror o agfa
1 WIETET--TE W G wA{ [zRI/wm (gadifaa wn fym-
Wiy ) Fte &1 waw fwew o Son POE-gew Td e
R AT K TR g% Atz ¥ oAqH @ odwm owEdl]
VI # wfwwfrs wiwmdd & sl ® s foaffor ooy &
tu fer woomn

2. fasat F7 ot

2.1 WelAd W W owwd few wry Gt owraw W sgaew
wayr fqmifefes aroft & ww (X)), (@) @7 (1) ® W
LA

e otz fawdi ®r AW o fafrar g Frdram
wiA femmn = e

LIERE L1 arir fewaT
LK LIk )
100 T 4 5
101§ 500 5 10
201 F 500 6 12
501 & &00 7 14
MOTE 1200 i 8
12018 3200 9 18
31018 8000 1o 0
T4

a001 7 wiegn 12
- ) } ‘
o foegi &1 W4T wgve w7 ¥ fRET O WTED ) WO KT
sawg Afafean €77 ¥ 27 W, AEwe AT ARy W WO |
31 awr ® wa g woforat seme wgr gl ¥, A freafalen

afur OITE T W0 W AFAT

g 3 Fwdr 60 WEA § WiTER WA g faAaY 1, 2, 3 e
o A ]

Wl XA A GIAEAT AT | i soqr ot gEm Caw

E i m— - ——— [

[PARl II-—Sec. 3 (11)]

qrar faﬁ?rwn AT, "m- VAT T qe qﬁm W B 47
T TR EF OINNT 7 ARl mAT AT wrd arer feet €1 sl
biag gfafega o & fav fF wiars % oA feeil ¥ @
AAC F e e wEeEr a0 s

2.4 N | ATAE AGAT AT 500 qTF g7
3. mr?ﬂﬁﬂ'rar:

3.1 Al A1 Ward Wi (wrdT) A wgw vy, "t M,
w41, w0 e g, de o St anr oW wEal § fae
Wy w7 K AwAET ad wdar fEoate dfwat o g
AT H owran AqAr A wvy & fon fasmfas shedw ar
¥, gaa/fex e wqme o ot | ww afewdt 9 wE ww
aferat & a7 wafg Zvdr ® wiw T F weERw wir & o
wdy |

3.2 WAl & WHAA H AQAC woe Ay wgAl owaw agrfi

FO U B ¥ weadr wlawfer ¥ myErd v wfiowge
aft W& smEAm Wi 100w gar

4. fafrem wyqasr

4.3 AT AT fwreer gatawrn # O qw wear el
a7 A ffmw mfw?t grr A fwnwow di
Wit AT ® et wda §axem & frm war mmary

4.2 A F & oF agar fadmo wfvwcf gro fafga
frqrramsil/ Mt # wARTNT Y wiw Fwq ¥ faw vwyp W
g fafww  wagivdt & ffgr amet & aqer fic o go
wans frefafas gig ——
(F) wt #1 wiafor FrOAT
(w) faeafafas & q# g, ‘
(1) ®Ewz fgard, vngm wag gr v wwf gfoest
% o¥, W wufa® el v ¥ oawl oo owew
args wErrt, wow 9 o afeqet g wvrd werokw
Fre wiz oo w7 g s & amo wer afEad
o

(2y wemfa® x=r, &S0 AT g7 wEI, FAT WA )

(3) aytq ¥ favg wafy faavr aqur gaea, wrewes, wfifse
|

(4) mesrdr gy
(W) T3
() s T Oy AT

5. WRTAT & T |

5 1 RIRI[FLAT AU FEGE IETIAHT A AT A
i frafen (difebaga FH) ¥ arew vews afads 4 H
T AAT A EEAT A9 ol a3 9% wEi/aRe A Ay Aqx
ar fadmlms o Gt § &5 o )

5.2 ARAT WA A AL Bar wow Wi fawiaa st
w1 AEIOA F TI@ 9T WM §E W EMA A OTARET A4
fasfrgwe gareigs frgr F0T0 ot qoaws fFar v ) 0 R
qedi W[ O frar e

5 3 AR AT ¥ A4 WA w0 AT &y, frew agar
T W AU WAMT AR g UE w7 TRl WIRVC TAT fw §
vt AT



[sr Yi—uie 3(ii)]

e w1 TrTW: X0 39, 1003[71W 10, 1914 "9?

5.4 A7 —iﬁ ¥ xag wig wr s, fyer shfr A A
wafrr B gu oF wrw oo F1 sfedl § o ot o w
dreme ¥y A Ry anfrr i ¥ s e ¥ i
TAT AT

5.5 gavmman freafufas & fag agal s fawdgo o

(%) sA AT\

() werdrfifamy wret
() MERAET |
)

grarrat/atara w1 oty R o w@Awd W qa
F& & fay 51§ ww wnfadr Gz

(a

5. ¢ XAMWH, A e ¥ ¥ 96 W ¥ it wfomw
ifger &34

e. waal o ofvme : yavmer § oagd gl eife
woaAt ¥ @ wod R wg v & i g agd o ol
faram  wavreer w1 d@w faw andd

g 111

dq w1 whr (aFer Sw) & Py faf

| AT WAE AT Wiw (AR d1w) eren quEt & s
fiear srom ot wefea A ofe § aw e oMo ) qup Ay
& ot aw ¥ ghma aferor g o fafsde fiwo
waf g | qw T, Camt Ayl gl o YRy amr
wfienfia afy oot s |

2. fade :

2.1 afearar — dg Fy wfe (xedl §©is) & ofade § G
oy wr wafforaa wg ang ww ¥ wlew @ o

2,2 freld = ww w1 W frerfafoa fredt & g

2,21 e & amr i m)aralfetard

2.2.2 feer om o am fgedifaa myfwoa/staed

2.2.9 feer 7 0 e ¥ wiw ¥ (glgvdt Tfﬁﬁ‘) arer

 eLuchl

2,1, 4 fem w o @Y & wig (ghewdd xfge) aid, fraeifa
LGLIR

z.7.5 foe w0 M (gfawEi <f@)  wr owEoamar

2.2 ¢ e w o dw (gfgwal <fgm) wrowim e, fie-
wifn .

2.3 FlTATY sty & g i Freafufan fiwad gy |

(M) & =, Ay W ¥ weyw, W G0 Ay SERE o
o

(@) Prarem, fyfdvrr, waws, i, g aer  wowerw
ol Al <fam o

() AR yEgAr el wver T owery wme T
(W) 1% qunF Ay

(¥) gfawdt g zrd aiysdl © o8, wwd, gt Wy
W ZEN a0 qed warer qgrdl & At per g

149 G1/93—1p

w1V
F9 & no¥ (Fd) ¥ A % fn fufadw
1 AHER 0 wR & Re§ ®T wa e qoel & owea fear
iy @ wAfen e qfeadt § oww f6mowmt oo qm o &
g WY wm § winfga wfaweg g o flfmaa Foaor
F T FT 1 oE Y Tawi e, alveeeed o e 5
mfubefoa wff (g 3moar )
2. foam
4.1 gRumnd - dg & ggd wr Ay (ww F 12 T oaw
Wy wo, At e & ome e wr wajat whiin g
2.3 el g i 7w or #im fefafey et e g
2.2.1 feer @ & o™r zow fen/mafard/sag
2.2.9 fom o : artar fgmifag wafmvd/<iard |
2.2.9 feem @ weom (zfesEi Wga) aran, Pmin
2.2.4 fiee w o vt & awd (gferdl <fgr) amr ra Fad
50,5 feer w ;o #g wr mon (glywal <fgm) Ao oga-
wifa 1
2.5.6 fier w : d &1 wew (ggd dg) erar fme
Wifaa )"
2.5 fadteetd ;e & TR ¥ g ¥ fregfafma fadaa
E"faf‘r f——
(%) daf, gwy AT ¥ waw v ¥ pme e ge
AT AT |
(@) faarer fasfilarg, %2 @@ feard, e, faecia
g A geaarms qfrdEt & wfgm gr o
(7) AT ¥ ugwar wafy gIty g 0@ AEF 9T 0
(9) @4 wOww 4y |
(%) wieay ge ¥ ghesdt & owof, aFed gm 7] &
RV AlT wer werowm oad ¥ oqeiear v g 1

g V
W A owdl & uiw & fag falsde

1. §ETR G AT WEET AR e qusi & s fwar
oo Ay wqwia sew wfewdd ¥ oww oo g g mw ¥
ogar ¥t AT W owgfua wfufya wivewor pa owy fefeeta
facam & wmdw B 1§ T, 9F, gy, glommr Ay e
e mfafsiim s fsg qod

2 Py

El

2.1 iy o dy wrael o7 mfaiy ¥ wfale oy
9 wRt ¥ wied s & 9Y rapt & gva fipaT TaT o |

[
k2

fped e FxfaFt e wimw Tenlalen fredi o gron—
2.2.1 PFEr & @ odrgt wamifem wro

2.2 frem & : ar fgedfaa wr

223 feew o delart (gfewdi <fm) anm gwiifaa
2.4 TRET @ /7 (a0 (Rl W) A G faa
2.5 e v odrfaw (gfywet afga) o™, mawriea
2.2.6 fom 5 "ayfary (gfaat afgr) amr fgmelifa m

b

X - ]
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9 3 Farﬁv:mrr{ D WEEET & W fﬂ*ﬁua‘ﬂr'ﬂ fur‘T‘T e
gifr i —

(%) ghdd B 2wy o Al & ogwel, awd, qA
gm ¥ gHE ar W WTTEA wel O i |
AU

(@) waiw Fotan gl car dogamend afiee G W

(w) wesff mur AvjrerT WA |

(w) TR § A waly @ ae agd gy 93

mlrffr-V[
gt wry & far miE

1. QAR dE wr /AT aie/Try ¥ AR BT HiY
e ot ¥ s g W Sit wwmies aeT afiadt ¥ oge
g wrin 9oy @9 ¥ wgF A AR Howwlgt wieweer get

Pl (ywer & waa B0 oEa, $wsl,  @ves af
wnt s «amat grer wialeka gl fear wo

2. faie -
2.1 qiwTTr c WYET Wi N oamsr Wy dF F0 winfag
qr ¥y A AT W ACA NF THA e w0 WA Wi i g

2.2 (yfign w@r &7 Fr wim/agt qT Ay ur WL & aiy
¥ feaffaan fagwrt g0

(®) v ¥ wdi, FEedi o gEdr & awyl, gveua,
el wentfes g wift ac wen By amg ot &
o

(,-;) wE fraza, M Aar, rzﬁv‘-:r il o s ﬁ@‘ LA g
(1) < ¥ FATAT QT
(W) n% wWA AT ETA

u’:mﬁfr—VIl
Reyrorfrs wrge ¥ fog Grfivie
giary -

kg mAgTy # omey wr wery, feod sy & afas
wo% afw G fea oeen & ad; s e g B

1 fgaffer mTow onWmMT AT CFET X TE T T n
ey e frefafma & far ogvwrn Fog @y

(7)) ya Az gerr o oAlw GT g 107 ARy el

Brram wfe am B onifs o el

(m) qalefar Wt - § €177 Hmr 100 907 a0 ¥ whw
Lt U A

(7) Apdirer ey wdr Agat ¥ ey BT

2. wfamr @ ardet mrAl & Wm0 FY & v anar
@R agur qieger ooy &7 agf wlEaell # oafm ¥ e
gy

[witsrar. 6/ 1/oEerd ooe § ol
Favdy T amerr, frd v

New Delhi, the 15th January, 1993

5.0. 203.—Whercus for the development of tha export
trade of India, certain proposals for subjecting Raw Meat
(Chilled /Frozen) to quality countrol and inspection prior to
export, were published as required by sub-rule (2) of rule
11 of the Export (Quality Control and Inspection) Ruloes,
1964, in the Gazeite of India, Part-II, Section 3, Sub-section
(ii) dated 6th June, 1992, under the Order of the Govern-
ment of India in the Ministry of Commerce No. S.0. 1424,
dated the 6th June, 1992 ;

And, whereas, the objections and suggestions were invited
from all persons likely to be affected thersby within a perlod
of forty five days of the date of publication of the said
order in the Officlal Gazette.

And, whereas, the coples of the sald Gazette were made
available to the public on 9th July, 1992;

And, whereas, the objections and suggestions received from
the public on the said draft have been considered by the
Central Government ;

Now, therefore, in exercise of the powers conferred by
section 6 of the Export (Quality Confrol and Inspection)
Act, 1963 (22 of 1963), the Central Government, after con-
sulting with the Export Inspection Council, belng of the
opinion that it is necessary and expedient so to do for the
development of the Export Trade of India, hereby i—

1. notifies that Raw Meat (Chillcd/Frozcm shall be sub-
ject to quality control and inspectinn  prior to
export.

2. specify the types of quality control and inspection in
accordance with tho export of Raw Meat (Chilled/
Prozen) (Qnality Contro{J and Inspection) Rules, 1992
as the types of qudlity control and inspection which
shall be applied to such Raw Meat (Chilled /Frozen)
prior to export.

3. recognise the specificarions as set ouf in schedule 1
to VII appended to this Order ay the stundard
specifications for Raw Meat (Chilled /Frozen).

4, prohibit the export, in the course of international trade
of Raw Ment (Chilled/Frozen) unless a mark or
seal recognised by the Central Government indlcat-
ing that it conforms to the standard specifications
applcable to it, has been affied or applied 1o

ackages or containers of such Raw Meat (Chilled /
?rozen) i9 uccompanicd by certificate issued by any
of the agencies established or recognised under sec-
tion 7 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963) to the effect that such Raw
Mecat (Chilled /Frozen) conforms to the aforesald
standard specifications and is exportworthy.

5. Nothing in this Order shall apply to the export by
lend. sea or alr of bona fide samples or Raw Meat
(Chilled /Frozen) to prospective buvers, the value of
which shall not exceed Rs. 5,000.

6. In this order, Raw Meal (Chilled/Frozen) neany—-

() Meat and minced meat processed by chilling/quick
freezing obtainad from Buffalo, Carasses, veal/
calf meat obtained from buffalo calves of above
four months and upto one yeer of age; mnd

(il) Indlen poat and sheep raw chilled /frozen meat
and minced meat of goat, sheep and processed
bﬁ’ chllling/quick freezing obtained from goat end

eep.

SCHEDULE-1

MINIMUM REOUIREMENTS FOR AN APPROVED
ABATTOIR T CONFORMING TO IS 4393—1979

1. General—The requirements indicated in the achedule
will be provided/funded for by Government/Civic nagencies
at all approved public abattoirs/slaughter honses.
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2, LB,);(-)llt.—The abattoir /slaughter house shall have the
following cssential facilities :—

() Resting place for animals before slaughter,
(b) Adequate facilities for ante-mortem inspection.

(c) Carrying out humane slaughter,
(d) Flaying, dressing and washing of the carcasses.
(¢) Hanging carcasses and edible offal,

(f) Handling by-products.

(g) Inspection of meat and disposal of meat unfit for
human consumption.

(h) Segregation wards for sick /diseased animals.
{i) Adcquate water supply.

3. Unlts in an Abattoir——The abattolr shall have the
following units :—
(a) Reception area or resting ground.
(b) Laivages.
(c) Slaughter halls.
(d) Ancillary accommodation.
(e) Refrigerated room (Optional).

3.1 Slaughter Hail :—

3.1.1 Separate provisions, wherever required, shall be made
» slaughtering, dressing animals in accordance with halal,
1atka and jewish methods :

(a) Sheep and goats.
(b) Large animals.

3.1.2 The slaughter halls and ancillary accommodation thus
provided shall be separated,

3.1,3 Separate space shall be provided for stunning, wherever
applicable) bleeding and dressing of carcasses.

314 A cwbed-in bleeding acea of adequate size should
be provided. :
l

3.1.5 Dressing of carcasses should not be done on floor.

3.1.6 Adequate space and suilable and properly located
facilities shall be provided for inspection of viscera of the
various types of animals slaughtered.

3.1.7 Carcasses washing—A curbed and separately dry area
or an arca sufficient size slopped 1o a floor drain.

3.2 Ancillary Accommodation :—

3.2.1 A separate room and hanging space shall be provided
for emptying and cleaning of stomach and Intestines.

,3.2.2 Suitable and sufficient accommodation shall be pro-
vided for the isolation of meats requiring further examina-

tion by the veterinarian in a sultable laboratory within the
premises of the abattolr.

3.2.3 Suitable and sufiiclent facilities shall ba provided for

the isolation of meat requiring further examination by the
velerinarian,

3.3.4 Suitable and sufficlent accommodations shall be pro-
vided for the retgntion of all meat condemned and unfit for
human consumption and shall be locked up separately,

3.3 Refrigerated Rooms *

3.3.1 This shall be o

ptional but required where processi
plants are not located  distance

within reasonable travelling distance,

3.3.2 Hanging halls, if air-conditloned, should have tem-
perature not higher than 10 degree C. Two retaining compart-

ments constructed of rustresistant wire gauge or expanded
metal portion extending from about 75 mm nbove ground
to ceilivg shoald Le provided,

4. Ruils for Carcasses~—Ralls with hooke of suitable rust-
roof metal or galvanised mild sheet shall be provided for
ﬂanding the curcisses und similar provislon for plucks shall
be made, permitting free circulation of air. The hooks ghall
be suitably cleaned and sterilized regulurly.

5. Civil Construction :

5.1 Ante morlem and Pen Area—The area should be
paved with impervious material such as concrete non-slippery
herring-bone type suitable to stand wear and tear by hooves
or brick, and patched 1o suitable drainage facilities, The
pan should preforubly be covered.

5.2 Areas for vehicular Traffic—Concrete paved areas, pro-
perly drained facilities from building, loading docks or live-
stock platforms shall be provided at places where vehicles
are loaded or unloaded. Pressure washing jets and disin-
fection facilities for trucks carrying animals should be
provided.

5.3 Drainage.—All parts of floors where wet operations are
conducted should be well drained. 1t i1s important that the
floors slope uniformly to drains with no low spots which
collect liquid. Floor drains should not be provided in freeze
rooms or dry storage areas,

6. Lightlng and Ventilation.

6.1 Work rooms should be provided with adequate direc
natural light and ventilation or ampls artificial light anc
ventilation by mechanical means,

6.2 Well distributed artificial lighting of good quality
should be provided at all places where adequate natural light
is not available or insufficient.

7. Supply of Water.

7.1 A sufllcient, safe, potable and constant supply of fresh

water shall be available at adequate pressure throughout the
premises.

7.2 A constant supply of clcan hot water shall be available
in the slaughter hall and work-rooms during work hours,

7.3 Suitable facilitles for washing hands including adequate
supplies of hot and cold running water, nail brushes and

soap and other detergent shall be provided for persons working
in an abattoir.

7.4 Where non-potable water is used for fire control, ete,
it shall be carried in completely separate lines preferably
identified by colour and with no cross connection or back
siphonage with lines of potable water.

8. Accessibility for Cleaning and Maintenance.—AH parts
o_f the product handling zone shall be readily available to
sight and reach for cleaning and inspection.

9. Non-acceptable Materinls.—Tn an abattolr the followlng
materials shall not be used, namely :—

(8) Copper and its ellows in equipment used for edjble
products.

(b) Cadmium in any form In equipment handling edible
products,

(c) Equipment with painted surfece In product handling
zones.
(d) Ename] containers o~ squlvalent,
(o) Lead. .
SCHEDULE-IT
METHOD OF SAMPI TN AND TESTING FOR CO R-
MATION OF QUALITY NFO

1. Ciencral.—Fach tvpe &

] nd catepory of ca y
(chilled or frozen) meat s e carcass /cuts/mincs

hall be kept separately and each
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all constitute a lot. Samples shall be tested for each lot
-ertaining the conformity of the material with the require-
nts laid down ifi schedules-II to VIL

2. Carton Selection
2.1 The minimum pumber of cartons to be selected from

~h lot shall be In sccordance with Column (a), (b) &
) of the following table:

0. of Cartons In the lot No, of Cartons No. of cartons !

to be selected in  to be sed ected in

toutine re-inspection

ingpection
G (b) ()
Upto 100 4 8
101 to 200 5 10
201 to 500 6 12
501 to 800 7 14
801 to 1200 8 16
1201 to 3.00 9 18
3201 to 8000 10 20
8001 and above. 12 24

2.2 The cartons shall be gelected at random, In order to
psuie the random number table shall be used. In cuse such
goles are not available, the following procedure may be
Jopled,

2.3 Siarling from any carton, count them as 1, 2, 3 so on
a a systematic manner and withdraw every 'r’ the carton,
* being integral part N/n where N-total nymber of cartons
mnd n-number of cartons to, be selecied. Care should be
aken to sec that sampliug s thorough to¢ ensure that all
sris of this ¢arton are taken infp account.

2.4 The minimum sample weight per carton shall be 50
pms,

3. Carcass . Selection :

3.1 The samples from the carcasses or quarters shall taken
wom back muscle, shoulders, eyo muscle, hind quarters and
ack ang care shall be taken. that the whole thickness of the
muscle is covered in the sample. Sterilized scalpels of core/
¢ wbes shall be used for obtaining the samples. Samples
cua thick muscles on long bomes shall be taken from the
s.zest part of the muscle adjoining bone,

3.2 In the case of carcasses, sample size and sample selec-
tion method shall be as laid down under para 2 above. Mini-
mum weight per sample/per carcass shall be 100 gms,

4. Inspection Guidelines :

4.1 Tho first sample shall be sent to the analytical Inbora-
«c.y und the second sample shall be sealed by the inspecting

~flicer and depositeq for safe custody in the plant under pro-
et refrigeration.

4.2 One of the samples shall be examined by the Inspecting
flir2r for checking conformity with prescribed characteris-
e -’R‘r‘r!dm.ds. These will be appropriate to the prescribed
~dards in the varioug Schedules and will include :

(n) Inicrnnl temperature of meat.
(b) Fresdom from :
i) Ragged edges, off-colour, flabby or watery nature,
rieces of bomes, hair, excesslve connective tissues,
lood clots or other foreign matter, bruises la-

cerations and other blemishes due to faulty hend-
Iing, excessive-trimming, tendons end ‘cartilages.

(i) Fxccssjve fat, greasy and soft rnoulds/fungus in-
festation,

(iii) S:g0s of putrefaction, viz. discolouration, mal-odour
- souring, freezer burn,

(v) Parasitic cyata.

e

{¢) Firmness.
(d) Nett weight of the contents

5. Luboratory Sarnples :

1 Tue samples obteined from tbe cubes/slices and othes
sm?all cuts/mincl:)c packed in cartons shall be placed in clean
sterile containers and sealed. The samples obinined from
stockinet packs or large c}}unku/c\lts shall be similarly puck-
ed in clean sterile containers.

3.2 The samples shall not be-touched by hand and shall be
handled only with the help of sterile forceps, The pack shall
Be evacuated of air, by pressing and squeezing between the
pulms and sealed. Thig shall be repacked in another poly-
pack.

5.3 A code slip indicating the code, date of sampling typw,
characteristics and température of meat at the time of sampl-
hig shall be put in the outer polypack.

A4 A caode slip indicaling the code, type, characteristics
and temperature of meat at the time of sampling shall be puf
in the duplicate sample also and sealed. This shall be- kept in
safe custody in the plant under proper refrigeration.

5.5 The laboratory shall analyse the samples for:
(a) Total plate count
5
(b) Escherichia coll

{¢) Salmonella

(d) Any other quality parameter to meet importer/im-
porting country’s requirement.

5.6 The laboratory, shall declare the result within 96 hours
time from the receipt of the sample.

6. Transportation of Samples,—The laboratory samples shall
ke kept in thermocole insulated boxes/containers and trans-
ported within six hours or earlier to the analytical laboratory.

SCHEDULE-III

SPECIFICATION FOR BUFFALQ BEEF

1. General.—Baffalo Beef shall be obtained from healthy
enimals sng slaughtered in licwnsed slaughter houses. The
animalg shall be subjected to ante-mortem and post-mortem
velerinary inspection by designated agency. It shall mot be

lrc]ured with colour, dyes, additives, preservatives and chemi»
cals,

2, Special ¢

2.1 Definition—Buffalo Beef' means buffelo carcass/mesr
from an animal which {s more than 12 months of age.

2.2 Types.~Buffalp Beef shall be of the following types ;—
2.2.1 Type A : Buffalo Beef fresh, chilled carcass/halves
quariers,

222 Type B : Buffalo Beef fresh, frozen carcass/halyes/
quarters.

223 Type C : Buffelo Beef (Boneless) fresh, chilled.

224 Type D : Buffalo Beef (Boneless) fresh, frogen.

2.2.5 Type E : Bufialo Beef (Bone-in) fresh, chilled.

226 Type F : Buffalo Beef (Bone-in) fresh, frozen.

2.3 Characteristics .—Buffalo Beef shall have the following
characteristics :

(a) Lean, goog texture, bright red to reddish in colour.

(b) Freo from tears, lacerations, slime,
malodour and stroctural alterpation.

(¢) Firmness in consistency i.e. will not pit on pressurs,

(d) Minimum connective tissue.

(¢) Boneless cn

ts to be entirely free from bone pl
wood dust, metal pleces or other undesirable ,ﬁm

discoloyration
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SCHEDULE-TV

SPECIFICATION 1OR BUFFALO VEAL

1. General.~—Bulfalo Beef veal shall be obtained {rom
healthy snimals slaughtereq in licensed slaughter houses. The
unimnlg shall be subjected to ante-mortem ahd post-morlem
veterinary inspection by designated agency. It shall not be
treated with colour, dyes, additives, preservatives und chemi-
cals.

2. Special ¢

2.1 Definitions.—'Buffalo Veal' means buffalo carcass /meat
from an animal varying in age from 4 to 12 months.

2.2 Type Buffalo veal shall be of the following types i
221 Type A : Buffalo Vcal Fresh, chilled carcass/hal-

ves/guarters.
2.2.2 Type B: Buffalo Veal Fresh, {rozen carcass/halves/
quarters.

2.2.3 Type C : Buffulo Veal (boneless) fresh, chilled.
224 Type D : Buffalo Veal (boneless) fresh, frozen
2.2.5 Type E : Buffalo Veal (bone-in) fresh, chilled.

226 Type F : Buffalo Veal (bone-in) fresh, frozen.
2.3 Characteristics.—Buffulo Veal shall have the following
characteristics :

(2) Lean, fine in texture, bright pink to pinkish in colour.

(b) Free from tears, lacerations, ragged edges, slime,
discolouration mglodour and structural alteration.

(c) Firmness in consistency ie. will not pit on pressure.

(d) Minimum connective tissues,

(¢} Boneless cuts to be entirely free from bone-pieces,
wood dust, metal pleces and other udndersirable mat-
ter. .

SCHEDUL)‘J;-V
SPECIFICATIONS FOR SHEFP AND GOAT MEAT

1, General.—Sheep ang goat meat shall be obtained from
healthy animals and slaughtered in licensed slaughter house,
The animals shall be subjected to ante-mortem apd post-
mortem veterinary inspection by designed agency. It ghall
not be treated with colour, dyes, additives, preservatives and
characteristics :

2, Special :

2.1 Definitions~—‘Sheep or goat carcass/meat’ means gheep
or goat meat obtained from sheep or goat which s more than
nine months of age.

2.2 Type.—Sheep/goat meat shall be of the following types :

221 Type A : Sheep or goat meat Fresh, chilled car-
casses.

222 Type B : Sheep or goat meat, Fresh, frozen car-
Casses.

223 Type C : Sheep or goat meat (boneless), fresh.
chilled,

224 Type D :
frozen.

225 Type B
chilled.

Bheep or goat meat (boneless), freeh,
Sheep or goat meat (bone-in) fresh,

226 Type F : Sheep or goat meat (bopesin) -frash,
frozen.

2.3 Characieristics,—Sheep/goat shall have the following
characterigtics :

(n) Bontless cuts to be entirely free from bone pleces,
wood dust, metal pleces or other undersirable matter.

(b). Free from slime, discolouration, malodour and struc-
tural alterations.

(c) Lean and finc in texture.
(d) Firmness in consistency i.e, will not pit on pressure.

SCHEDULE-—VI
SPECIFICATIONS FOR MINCED MEAT

1. General Minced meat derived from buffalo beef/veal
and sheep or goat meat which shall have been obtained from
healthy animals and staughtered in licensed slaughter houses.
The animals shall be subjccied to ante-moriem and post-mor-
temn  veterinary inspection by designated agency. The meat
shoulg not be tieated with colour, dyes, additlves, preservatives
and chemicals.

2. Special
2.1 Definition : Minced meat means comminuted meat of

uniform grains obtained from boneless buffalo beef/veal or
sheep or goat meat,

2.2 Characteristics : Minced buffule: beeffveal or sheep
or goat meat shall comprise of the following characteristics.

(a) Be free from blood clots, bones and bone pleces,
tendons, hairs, excessive fat or any foreign material,

(b) Shall not show any trace of decomposition, dls
colouration, malodour etc.

(c) Be bright in colour.
(d) Be of uniform grains,
SCHEDULE VI

SPECIFICATION FOR BACTERIOLOGICAL
STAMNDARDS

1, General-—The standurds contained in this schedule shall
apply to the varions Iype of raw meat, frozen products des-
cribed i proceeding schedules.

2. Prescribed parameters Normally one sample per consign-

ment by product type shall be drawn and tested for  the
following factors i~

(1) Total Plate Count—Aerobic plate count shall not
exceed 107 micro-organisms per gm.

(b) Escherichia Coli—The E Coli count shall not exceed
100 per gm, ’

(¢) Salmanella—This should be absent in all gamples.

3. Procedures—The method for sempling and testing for

conformation with the above standards will be as detailed in
schedule II.

_[F. No, 6/1/92-EI&EP]
KUM. SUMA SUHHANNA, Director
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TAG GAT e, fdew
New Delhi, the 15th January, 1993

85.0. 204.—In exercise of the powers conferred by See
tion 17 of the Export (Quality Control and Inspection) Act
1963 (22 of 1963), the Central Government hereby makes
the following rules, namely :—

1, Short title and commencement:—-(1) These rules may
be called the Export of Raw Meat (Chilled/Frozen) (Quality
Control and Inspection) Rules, 1992,

(ify They shall come -nto force on the date of their pulr
lication in the Official Gazetie.

2. Definitions:~~In these rules, unlcss the context otherwisl
requires;—

2.1 “Act” means the Fxport (Quality Control and Inspec
tion) Act, 1963 (22 of 1963);

2,2 “Agency” means any agency for quality control o
inspection or both established or recognised unde
Section 7 of the Act;

2.3 “Animal” means an nnimal belonging to any of the
mpecies specified below, pamely -

(a) Buffalo, (b) Sheep, and (c) Goat

2.4 "“Boneless ment “menns dressed meat which is free from
tandons, bones, certilages and seperable nerves; .

2.5 "Buffalo Beef” means buftalo carcass/meat from an
animal which is more than 12 (twelve) months of age;

2.6 “Buffalo Veal” means buffalo carcass/meat from an
animal above four months old but upto twelve months;

2,7 “Council” means the 1ixport Inspection Council estad.
lished under section 3 of the Act;

2.8 "Carcass” meang the (slaughtered) bo

: > or any pand
thereof Including viscera of any animal w)

h has been
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slaughtered according to the proper procedute in an approved
slaughter house;

2.9 “Chilled” means that the core temperature of caicass/
cuts/mince docs not exceed 4 degrees colsiug at any stage ;

2.10 “Cuts” means meat obtained from dressed carcass and
boneless meat;

2.11 “Frozon” means that the temperature of carcass/meat/
mince shall reach minus 8 degrees calcius by quick freezing
and shall not go above minus 15 degrees celsius during storage
and minus 8 degrees celsius at any other stage;

2.12 “Goat meat” means carcass/cubes/cuts obtained from
goat which is more than nine months of age ;

2.13 “Halves” means sawcd/chopped carcass divided into
two equal halves splitting through the centre of the back-
bone or removing the back hone by cutting through the trans-
verss process of the vertebrae;

2.14 “Inspecting Officer” means a qualified veterinarian of
the Central Government or Agency;

2.15 “Lean” means the meat free from separable fat;

2.16 “Legs” means single or unsplit cut of half/side in front
of hip joints,

2,17 "Minced meat” means comminuted meat of uniform
grains obtained from boneless meat of buffalo, goat or sheep;

2,18 ““Mutton or sheep’ means carcass/cubes/cuts obtained
from goat or sheep which is more than nine months of nge ;

2.19 “Net weight” means weight of the carcass/cuts/mince
when packed but does not include weight of the package or
added icc;

2,20 ““Quarters™ means fourth part of carcass of the cut
sides of a buffalo/veal carcass derived from halves and
generally categorised as fore and hind quarters;

2.21 “Slanghter” means killing of an animal emnploying a
humane method in accordance with the provisions of the
Prevention of Cruelty to Animals Act, 1960 (54 of 1960)
in a licensed slaughter house where the animal is subjcted to
through ante moriem and post mortem exXaminations ;

2.22 “Slaughter house/abattoir” means the building, pre-
mhses or place which is licensed by the local authority for the
slanghter of animalg intended for human consumption,

3. Quality Control and Inspection.

_ 3.1 The quality control of raw meat {(chilled or frozen)
intended for export shall be corried out with a view to ensure
that the same conforms {0 the specification rccognised by the
Central Government under Scction 6 of the Act,

3.2 Requirement of an abattor.

For tho purpose of assuring the quality of meat for exporis
it shall be ensured that the abattoirr where the animals are
slaugkiered shall meet with ihe [ollowing requircments ;—

(a) All abattoirs servicing raw muterinl requirements of
the industry for meat for expor and in existeuce as
on the date of commencement of these rules shall
comply with the requirements stipulated in 1S 4393-
1979 ‘Basic requir=ment for an abattoir’,

(b) The abattoirs or slaughter houses constructed after
the date of the notification of thcse 1ulecs and uti-
lised for purposes of securing raw malerial for
export of meat shall comply with the requircments
of 15—4393-1979,

{c) Whereafter the date of notification of these rules
abattoirs or slawghter houses, are constracted for
purposes of source of meat for export and these
are in conformity with any accepted iuternational
standards for wbattoirs such units shall not be re-

quired to comply with IS-Standards mentioned
above and shall be eligible for licensing on the
basis of compliance with any other accepled imter-
national standards.

{d) In the case of cxisting abattoirs which do not meet
with the requirements of clause (a) at present they
shall have to conform the requirement within a
period of thres years from the date of commence-
ment of these rules or such extended period nas
may be notified by the Government.

3.3 Conditions for antemortem and postmortem. Inspec-
sion.—The animals and carcasses shall be subjected to ante-
mortemy and postmortem inspections by a qualified veter-
narian of the Central Government or Agency.

3.’4 Storage.

3.4.1 The carcases halves/quarters shall be s0 hung in
the chill room as to be atleast 30 centimeters from the ceil-

ing, 30 centimeters from the walls and 10 centimeters from
the floor.

342 The frozen and packed carcasses/meat/mince thall
be stacked on clean racks atleast 30 centimeters from the
ceiling, 10 centimeters from the floor and 10 ce.timeters
from the walls and cartons shall be stacked one over the
other.

3.5 Sanitary and other requirement of meat processing
unit.—The premises shall be fit for processing uoil approved
and registered by the local authority.

3.5.1 The premises shall not be located in an area subjected
to frequent flooding.

3.5.2 All yards, out house, stores and all appioaches to
the factory whall always be kept clean and in sanitary con-
tion.

3.5.3 The road within the premises shall be metnlled.

3.5.4 The premises shall be located im a sanilury place.
Wherever marine products, fruits and vegetables are handled
in the same area, the premises where meat is processed shall
be adequatley partitioned from the premiscs where these
products are procssed or leave a gap of seven days between
different processings, in case they are carried out in the same
m’g__cessing hall.

3.5.5 1t shall exclude the entry of dogs, cats, rodents, in- ~
sects, flicy, crows, bats and vultures. The use of poisons or
baits is prohibited in place where processing is carried out
or any packed product is stored.

3.5.6 The premises shall be so constructed and maintained
as to permit hygienic processing and dressing. Ail opzra-
tions in connection with the processing or packing of car-
cass meat shall be carried out under strict hygicnic condi-
tions and under the supervision of the qualified vetcrinarians
of the Central Government or Agency, Meat shall  not
come in contact with floors, walls or other structures except
thase which are specially designed for contact with meat.
No portion of the processing area shall ever be used for
living or sleeping purposes unless it is scparated from the
processing /dressing area by a wall,

3.5.7 All the parts of the authorised premiseq shall alwaya
be kept clean, adequately lighted, the intenuity should be
220 Lux in work rooms and shall 550 Lux fo inspection
areas, and ventilated and shall be regularly cleancd, dis-
infected and deodorised, The premises should provide ade-
quate working space for the satisfactory performance of all
operations. The flooring shall be imnervions, non slippry
and washed daily with disinfectant. The floor should slope
sufficiently for l{quids to be drained off to trapped cutlets
protected by u grill except”in rooms where meat is frozen
or stored frozen. Lime washing, colour washing or pajat-
ing, as the case may be, shall be done atlea=t o~ce a year.
The dates when this is to be undertaken <hall be intimated
in advance to the Agency to facilitate verlfication and inspec
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tion. The floors, wulls, ceilings, partitions, doors and other
part of all structures shall be of such material, construction

and finish that they can be rcadily and throughly cleaned.

‘The walis shall be tiled with white glazed ceramuc tiles uptoa
height of 1.5 meteis to enable washing with hot wuter and
chemical disinfactants. Alternatively, sujtable coatings or
hygienic punels, may be used instead of ceramic. The wally
ghull be free from cruacks. crevices and dampness.

3.5.8 All plant areas utilized for processing of rmeat shall
be appropirately protecied against ingress of flics.

3.5.9 The ccilivg shall be of permanent nature and pre-
vent sccumufation of dist and minimize condensation, mould
development and flaking and should be easy to clean,
wherever staiis uce there, 1t should be constructed with such
material which is to be cleancd eatily and effectively. should
e side curd wiih a miniravm height of 15 centimerers.

3.5.10 The processing area shall be free frum cubwebs
and spiders.

3.5.11 The rooms and compartments in which the meat
it processed or stored shull pe free irom dust and odour
emanaung Lrom the dressihg rooms, toilets, caich busing by-
pmdbuct storage, animal pens.

3.5,12 1he cquipment shall be so placed ay to  permil
thorough inspection for cleanliness, All the .abies and
cquipments used for dressing of carcassev shall be of such
material which can be casily cleaned, sterilised und is im-
pervious to water, resistant to chemicals and  rust and
smooth. Equipments und utensils, used for inedible or con
demned materials should be so identified and shoud not be
used for edible meat. No vessel or container for slorag:
Of ineat made up of Jelvanised iron or jron shall be uscd
except meat freezing trays which may be of galvanised iroa.
Copper ¢r brass vossels when used should be heawily tinned.
Use of wooden equipment/structures in the proccssing ured
shall be avoided. Wooden chopping blocks and wooden
handle or knives which when used, shall daily Le weshed
with kol water or sieam sterilised. The wooden chopping
blocks shall be strong emough to withstanding chopping and
whall not contaminate the meat with wood dust,

3.5,13 The processiug area shall not be used for the pro-
cessing of any material other than meat of the samc species
without approval of the Agency.

3.5.14 All drainage and plumbing system shall be design-
ed for cfficiency and adequacy having regard to the through-
out of the plant and all drains and gutters shall be per-
manently installed, The drainage system of the p.occesing
unit shall not be connected within the processing building
w' o ohe drans receiving coffluent materials from the toilets
or apimals pens, Manholes will be leakproof to uvoid back-
flow of the wastc matter due o blockage.

3.5.15 The entry to the processing area shall be restricted
wngd nrogcess workers from gleugher house or bhy-product
rection shall por be allowed to enter the clean arca that is
preessing or packing area. For easy identification the uni-
forms of workers of the clean area shall be different from
those ‘-orking i other areas.

3.5.16 Al activities relating to meat processing and hav-
ing requirement of ithe use of water shall be supported by
wcess to adequate clean and potable water, The wa er to be
utilised in the plant for processing related activ'ti-s shall be
subjected (o regular tenting and the plan shall have ade-
quate arranrements for such testing. If upon tesiitg water
i« forr~d 1o be unwholesome or unon-porible, th: fret shall
be reported to the authorities revponsible for the supply and
if it ig fiom processor's own sources then process 1 vhall
take all necessary steps to render the water wholesome and
pbtable.

3.5.17 Wash basing with ample detergent and harmless
aoti~eptic solution. prefer~bly with  foot operated Iacucets
hn_vinglwatcr supply shall be provded at each entry and
exit points,
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3.5.18 Ample supply of water shall be provided for the
workers and lor keepmng the plant clean, Tables, band saws,
koives, steels, cleavers, kmive pouches, containers for stoiage
ot meal shail be wasned througoly with delergent solutions
and hot water. Hot water at 82°C and above should bos
available for sterilisation of khives and other culling took/
equipinent.  1f non pelable water is used for proJducion of
steam or for refrigeration of fire control or any other pur-
pose unconnccted with processing then such waler should
be carried in completely separate liaes identificd preferably
by colour and with 10 cross connection or beck siphoiage
with the lines carrying potable water supply.

3.5.19 No person having any open wound on the hands
shall be allowed to work in the progesing area. No person
suffering from infectious or contagius discase shail be allow-
ed to enter the premises. Annual medical ch.ck op of all
the employees shall be carried out by a registered mdical
practitioner with a minimum MBBS qualification. A roecord
of such exuninations duly signed by a rezistered medical
practitioner shall be maintained and presented 1o the ims-
pecting officer ns und when desired by him, Overcrowding
of employees in the processing arca shall be avoided by
providing working table at sufficient distance froma each
other,

3.5.20 Spitting chewiug and smoking shall be peohibited
in the processing area. )

3.5.21 'The finger mails and hairs shall be properly trimmed
or covered. Combing of hairs in processing area and clean-
ing and blowing of nose shall be prohibiied in the proceus-
mp Area.

3.5.22 AU procesy worlbers shall be provided willy nprobs,
headwear, hand globea and footwear of such material which
oan be cusily <leaned end disinfected., The supervisory staff
shall ensure that the same are properly cleaned gnd the
worhers are neat, cleun and tidy. Adequate, suitable and
convemently located changing facilities should be provided.

3.523 The gyuthorised premi-es shall have adequate cold
starage facilities.

3.5.24 The cold storage (Chilling room, freezing room,
freezer store) shall be licenced premiscs. Temperature records
of the cold storage shall be maintained and retained for one
year,

3.5.25 Al cxternwl nceesses to the processing arsa shall be
provided with antiseptic foot bath for persons entering the
pIoces ing area. ’

3.5.26 Provision as to lavatorics as per Marine Product
Cxport Development Authority.

3,5.27 T'xhaus [ans shall be provided where necessary.

3.5.28 Trolleys wied for transportations of the wasie il
be marked as to identify them from those which shall be
exclusively used for the transportation of carcass meat.

3.5.29 Waste material should be handled in such u mun-
ner i to ordhude coniumination of food or potablc waler.
Procaution should be taken to prevenl acgess t7 waste by
pests.  Waste should be removed from the meat and meat
products handling end other working gpreas at regular inter-
vals and atleast once a day. Waste receptacles used for stor-
que and eguipment which has come into contact with the
waste should be cleaped and disinfected. Atleast once a day
the wadte stornge area alvo should be cleaned and disinfected,

2530 M gbe proctssiag eren an! ocquipments shall be
cleaned andd disinfected after each duys' work.

3531 At definite time schednle shall be adopted for clean-
me and sunitizing the chilling room.

36 Mcthod of sampling and testint.—The inspection of
Taw Deat (chilled /frozen) meant for export, shall 1, done
oo T camates am] geet'me the cure with victw to
1’ that the consignmaont conforms to the standa-d specifica-
wns, '

?'T _]mlrurﬁons for Agency.—All instructinng reparding
senitation in the premises, cleanliness of personnel and equip~



304 THE GAZETTE OF INDIA : JANUARY 30, 1993/MAGHA 10, 1914

[PART If-—SEC. 3(ii)]

ment, operational procedures, method of sampling, testing,
packing, marking and inspection of raw meat at all stages

of dressing and maintenance of records thereof all instruction .

issued from time to lime by the Agency and compitable with
theze rules shall be adhered to.

3.8 Conditions for transport of carcasses/meat.—The con-
ditions stipulated in column (2) of the following table are
to be followed for {iramsporiation of carcasses/meat depend-
mg upon tvpe of meat —

[ —————— L

Type of meat

1) 2

————— i ——— i e e L ————

. de—

Specifications for transport

Fresh Vehicles fally covered with impervious
flooring und side walls (In case of trans-
port over distance exceeding 100 kms.
suitable arrungement shall be made to
maintain a temperature not  exceeding
0°C.

Ghilled l‘mmgiorlcd in  refrigerated/insulated

vans. In case of transport over distance

exceeding 100 kms. sujtable arrangemcent
shall be wnude to mointain_a temperature
uot exceediag 6°C.

Frozen Transported 1 nsulated/refrigerated
vans, [he (egmerature of (he carcass

meat shall not go above minus 8°C.

p——.

4. Bnsis of Inspection.—lnspection of raw meat (chilled/
frozen) intended tor cxpont shall be carried out with a view
to sccing that ho sume conform to the specifications recog-
nised by the Central Government under Seciion 6 of the
Act.

5, Procedure of Inspection and Certification.

5.1 Application for Inspection-—An cxporter intending to
export raw mea (chilled/frozen) shall submit an intimation
in proscribed proforma giving particulars of counsignment in-
tended to be exporied to the nearest office of the Agency.

52 The lime limit for Scnding Application—Every such
mtimation shall reach tho coffice of the Agency not less than
live days before the anticipateg date of despaich of the con-
signment from the exporters premises,

5.3 Issue of veterinary Health Certificate.—On receipt of
the intimations under rule 5.1 the Agency on satisfying itself
un the basis of inspection carried out as provided for wander
rule 3 and 4 and the instructions if any issued in this res-
bect that the consignment has been processed and packed
according to the standard gpecification applicable to it, shall
issue a veterinery health certificate declaring the consignment

of raw meat (chilled/frozen) as fit for human consumption
and export worthy :

Provided that jt shall be lawful for the Agency to supervise,
oversee and securée compliance of the rcquirements of the
above provisions and to refuse to issue veterinary health certi-
ficnie in respect of mest in anv form intended for export
not complyine with the requircements :

Provided further that it shall be lawful for the Central
Gaovernment of the Agency to specify and designate the per-
semnel necessary -and responsible for ante-mortem and post-
mortem inspectiong and this shall include the number of per-

sonnel necessaty for either or both functions per unit of num-
boer of carcessess :

Piovided further that such personnel mav be wnder (he
emplovment of the Agencv or any other rmblic authority or
the private agencv entitled to and responsible for the use of

the premises in guestion for slaughter of animals pnd produc-
tion of meat for export.

5.4 Refusal to {ssue veterinary health cettificate.~—Where
the Agency is not satisfied, it ghall within a pericd of five
Jays reiuse to issue such certificate and communicate such
refusal 1o the exporters alopgwith the reasons thereof.

5.5 Check Inspection.—Subsequent 1o certification, the
Agency shali have right to reassess the quality of the com
signment in sluie ge, transit or at the poris. in the exent of
consignment being found not conforming to the stm;dnrd
specitications, at any of thcse stages, the certificate originaily
iwsued shall be withdrawn,

3.6 Validity of veterinary health certificatc.~The inspection
cettificate issued shall be valid for g periog of five days in
respect of chilled meat and ninety days for frozen meat and
iwenty one days for vacuum pack chilled meat from the date
of passing of the consignment. If more than oge consignment
approved on different days is ptessnted in one application, the
validity of the certificate shall be reckoned for the earliest date
of approval.

57 Revalidation of veterinary health certlficate—1If the
colsignment is not shipped within the period of validity of
the inspection certificate, the exporter shall be permitted to
nresent the consignment for revalidation. In such cases, Lhe
vulidity shall be extended for a further period of three days
fur chilled meat and thirty days for frozen meat.

6. Place of Tnspeciion.—The inspection of raw meat (chil-
led/frozen) {or the purpose of these rules shall be carried out
at the premises of the processor/exporter/abattoir. The pro-
cessor fexporter /abattoir shall provide all necessary  facili-

tics 1o the Agency to carry out soch inspection.

7. Inspection fee.—Inspection {ee shall be paid by the ox-
poster/processor 1o the Agency us under ; —

1. Tor export under comsignmentwise inspeciion, a fee
at the rate of 0.4 per cent of the F.O.B, value, sub-
ject to a minimum of Rs. 50 per consignment.

2. For export under the in-process quality control sys-
{ein, o fee at the rate of 0.2 per cent of the F.Q.B.
value, subject to a niinimum of Rs. 50 per comuign-
ment.

3. Yoroexport under the Self-certification system, a fee

at the ratc of 0.1 per cent of the F.O.B. value, sub-

ject to a 1aipimum of Rupees Two thousand five hun-

Jred cu'y and maxanum of rupees one {akh only ia
A year.

Note -—The amaunt of nspevicen fee for each conzignment
nuyable by the exporier »hall be rounded oF o the nznrest
rmper and. fer this purpose whete such amount containg »
part of ruyee, then if such u part js fifty paise or more, it
<hnll be increased to one rupee and if such part iy less than
fifty paise. it shall be ignored.

8. Appeal—(1) Any person uggrieved by the refusal of
the Apercy 1o issue a veterinary health certificate may within
ten days of receipt of the communication of such refusal by
him prefer an appeal to a panel of experts congisting of not
less than thres, but not more than scven persons appointed
for thc purpose by the Ceniral Government.

12) The quorum of the panel shall be three.

D) The appeal shall be disposed of within fifteen daya of
it receipl.

[File No. 6/1/92-EI&EP]
KUM. SUMA SUBBANNA, Direotor
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New Delhi, the 25th Jonuary, 1993

8.0. 205.---In caercwe ol the powers conferred by sub-
section (1) of Scciion 7 of the Export (Quality Control and
Inspection) Act, 1963 (22 of 1963), the Central Government
hercby recognises the following agencies for the jhspection of
Raw Meat (Chilled/Frozen) prior to export, subrect to the
conditions notificd in the Export of Raw Meat (Frozen/
Chilled) (Quality Control and Inspectlon) Rules, 1992.

1. BExport Inspection Agency at Buombay/Calcutta/
Cochin/Delhi/Madras.

2. Directorate of Marketing and Inspection.

Explanation.—In (his notification Raw  Meat (Chilled/
Frozen) means: .

(1) Meat and inineed meat processed by chilling/quick
freezing obtained from Buflalo, Carcasses, veal/calf
meat oltaineg from buffalo calves of ybove four
months and upto one year of age; and

(ii) Indian goat und sheep raw chilled/frozen meat and
minced meat of goat, sheep and processed by chil-
ling /quick freezing obtained from goat and sheep.

2. This notification shall come jnto force on the date of iis
publication in the Official Gazette.

[F. No. 6/1/92-BI&EP}
KUM., SUMA SUBBANNA, Dirsctor

Printed by the Manager, Govt. of India Press, Ring Road, New Dellui-110064

and Published by the Controller of Publications, Delhi-110054, 1993



